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ANDHRA PRADESH BILLS
ANDHRA PRADESH LEGISLATIVE ASSEMBLY

The following Bill was introduced in the Andhra Pradesh Legislative Assembly
on 20% January, 2020.

L. A. BILL No. 2 of 2020.

A BILL TO REPEAL THE ANDHRA PRADESH CAPITAL REGION
DEVELOPMENT AUTHORITY ACT, 2014 AND TO PROVIDE FOR
MATTERS CONNECTED THEREWITH OR INCIDENTAL THERETO.

Be it enacted by the Legislature of the State of Andhra Pradesh in the Seventieth Year
of the Republic of India as follows:—

1. (1) This Act may be called the Andhra Pradesh Capital Region Development Authority .
Repeal Act, 2020. Short title and

commencement.

(2) It shall come into force at once.

p A The Andhra Pradesh Capital Region Development Authority Act, 2014

(hereinafter referred to as the Principal Act) is hereby repealed except to the extent Repeal of Act 11
hereinafter saved and provided.

of 2014.

.3 On repeal of the Principal Act,
¥ iti 1
(a) The Andhra Pradesh Capital Region Development Authority (hereinafter referred Pr o‘r,iasril:rll ; O;;
to as APCRDA) as constituted under Section 4 of the Principal Act shall cease to Savings.

exist.
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(b) The areas within the jurisdiction of APCRDA under the principal Act, viz., the A.P.
Capital Region shall be deemed to be constituted as Amaravati Metropolitan Region
Development Area under the Andhra Pradesh Metropolitan Region and Urban
Development Authorities Act, 2016 notwithstanding the procedure contained in Section
3 of the said Act. The Metropolitan Region and Urban Development Authorities
constituted under Section 4 of the said Act to be named as the Amaravati Metropolitan
Region Development Authority (hereinafter referred to as the AMRIDA) shall be notified
by the Government on the cessation of APCRDA.

(c) Allthe assets and liabilities, both current and contingent, bonds issued by the
APCRDA with Guarantee of the Government under Section 28(4) of the Principal Act
shall stand transferred to and shall vestin AMRDA as constituted under Scction 3(1)(b).
The Government shall continue to be the guarantor for all such loans availed by the
APCRDA with Government Guarantee.

d) Every person who was immediately before the repeal, employed by APCRDA
shall be deemed to be employed in Amaravati Metropolitan Region Development
Authority constituted under Section 3(1)(b).

Provided that the Government shall have the power to redeploy persons under
the employment of APCRDA to other similar Authorities or to other local bodies in the
State or to any other government department or agency subject to such guidelines as
may be framed for the purpose.

(e) Person or persons who have surrendered their land for the Land Pooling
Scheme under Chapter IX of the Principal Act shall be entitled to all the rights as
vested in them under Chapter IX of the Principal Act, AP Capital City Land Pooling
Scheme (Formulation and Implementation) Rules, 2015, (hereinafter referred to as the
“Scheme’) including but not limited to the right of guaranteed developed/reconstituted
plot: :

Provided that person or persons who have surrendered their Assigned land
under the Scheme, shall be entitled to a developed plot on par with persons who have
surrendered patta lands:

Provided further that the landless poor shall be paid an enhanced amount of
Rs. 5000 per month per family, for the remainder of the tenure including an additional
five years beyond the tenure as fixed in the Scheme:

Provided also that the land pooling farmers shall be paid annuity for an additional
five years beyond the tenure fixed in the Scheme at fixed amount per annum equivalent

to the annuity of the 10th year.

® Transferable Development Rights issued by the APCRDA, as defined under
Section 2(41) of the Principal Act, shall be deemed to have been issued by AMRDA.
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(® Any land that is deemed to have vested in the Government under Chapter IX,
relating to Land Pooling Scheme of the Principal Act and possession of which is taken
over, shall continue to vest with the Government and AMRDA acting on behalf of the
Government free from all encumbrances. i

(h) Any order issued by APCRDA granting exemptions under the Principal Act
shall stand saved.

® All the master plans, zonal development plans including town planning schemes
in respect of the capital region governed by the Principal Act, and are subsisting as on
the date of the repeal, shall continue to be in force for the purposes of specified land
use, unless superseded or revised under the Andhra Pradesh Metropolitan Region and
Urban Development Authorities Act, 2016 by AMRDA.

(j) The Bonds and financial instruments issued by APCRDA under - Section 28(1) of
the Principal Act shall be deemed to have been issued by AMRDA and shall be redeemed
in accordance with the terms of such instruments.

(k) The Regulations, Standing Orders framed and Agreements entered into under the
Principal Act regarding allotment of lands enabled under Section 130 of the Principal
Act shall stand saved. The further regulation of the said activity shall be undertaken by
AMRDA duly governed by the provisions of the Andhra Pradesh Metropolis-: Region
and Urban Development Authorities Act, 2016:

Provided that all further allotments of land, if any deemed fit by AMRDA shall
be governed by the provisions of the Andhra Pradesh Metropolitan Region and Urban
Development Authorities Act, 2016 and such Regulations as may be prescribed in this
behalf.

(1) All contracts and agreements entered by or with the APCRDA, and subsisting as on
today, shall be deemed to have been entered by or with the AMRDA.

(m) The social security fund operated by APCRDA for the purposes of payments
under the principal Act, shall be operated by AMRDA..

4. The Government and the AMRDA shall, within the means of economic capacity and
consistent with the policy of decentralized development, shall endeavour to take all

Development of

steps to develop the region comprised in AMRDA. Metropolitan Region

Development Area.

5. Any pending legal proceedings or cause of action existing immediately before the  Legal procedings

enactment of this repeal, by or against the APCRDA, or any person acting on its behalf,
may be continued and shall be enforced by or against AMRDA.
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Concession tax
exemptions etc.,

Guarantee to be
operative.

Power to remove
difficulties.

6. All fiscal and other concessions, tax exemptions, licenecs, benefits, privileges and
exemptions granted to APCRDA as constituted under Section 4 of the Principal Act, in
connection with its affairs and business under any law for the time being in force shall
be deemed to have been granted to AMRDA.

7. Notwithstanding repealing of Act, any guarantee given for or in favour of APCRDA,
with respect to any loan, lease, finance or other assistance shall continue to be operative
inrelation to AMRDA.

8 (1) If any difficulty arises in giving effect to the provisions of this Act, the State
Government may, by order , do anything not inconsistent with the provisions of this Act
as may appear to it to be necessary or expedient for removing the difficulty:

Provided that no such order shall be made after the expiry of two years from the
date of commencement of this Act.

(2) Every order made under this Section shall be laid, as soon as may be after it is
made, before each House of Legislature.

B. SATYANARAYANA
MINISTER FOR MUNICIPAL ADMINISTRATION AND
URBAN DEVELOPMENT DEPARTMENT
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STATEMENT OF OBJECTS AND REASONS

The formation of the State of Andhra Pradesh in the year 1956 was one of the tumultuous events
of the time. The State so constituted did not cater to the aspirations of all the people of the State was
reflected in the Telangana Agitation of 1969, Jai Andhra Movement in 1971 and the events leading to
another Telangana Agitation in the early part of the 21% century. The events culminating in the further
division of the State of A.P. into Telangana and residuary State of Andhra Pradesh vide A.P. Re-organisation
Act, 2014 indicated that the State failed to integrate all the people of the State from all regions, culturally,
emotionally and in sharing the fruits of development.

Soon after the bifurcation of the State, the decision making of the State in relation to various
aspects of administration led to disquiet among the people, more particularly, in the manner in which the
decision to locate the Capital of the State was arrived without regard to the recommendations of a Statutory
Committee such as K.S. Sivaramakrishnan Committee appointed under Section 6 of the A.P Re-
organisation Act, 2014. The model of governance adopted was in replication of the same pattern which
was followed in the unified State of Andhra Pradesh with all seats of governance and development or.:
patterns limited a capital region, aimed at creation of a ‘honeypbt’ as referred to in Sivaramakrishnan

Committee report to the deprivation of economic development of other regions.

The Government of Andhra Pradesh, after noticing the outcry among the various regions of the
State demanding equal participation in the development of the State and also an entitlement to fruits of
development, in order to ensure decentralized and inclusive development of all regions of the State, in the
making of which, the seats of governance play an important part, sought to secure further views of the
experts and other stake holders in this regard, before evolving a structured policy in respect thereof.

The Government of Andhra Pradesh vide GO.Rt.No.585, dt. 13.09.2019. constituted a committee
with the terms of reference to take a review of the development plans initiated so far and suggest
comprehensive development strategy for the all-round development of the State including capital.
Simultaneously the Government awarded the projcct to M/s. Boston Consultancy Group (India) Private
Limited for formulation of a comprehensive growth strategy, develop the roadmap and strategic programme
management support for the State of Andhra Pradesh.

In the light of the further expert committee reports, submitted by Sri K. T. Ravindran on 24.12.2019,
the Government appointed a High Power Committee by G.O. Ms. No. 159 dt. 29.12.2019 to examine

the recommendations of the expert committee on the concept of decentralized development and further
take into account the recommendations of Boston Consultancy Group. Boston Consultancy Group

submitted its report on 3.1.2020.

The High Power Committee so constituted, considered all the reports of the Committees, and after

taking into account the various aspects of the subject, including historical background of the Telugu
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population, the agitations in the past in the Unified State of Andhra Pradesh, and submitted a report to the
Government 17.1.2020 after duly meeting the farmers of the Amaravati Region and taking into account

the representations made in that regard. The High Power Committee inter alia, opined as under:

@ Historically the three regions of the residuary State of Andhra Pradesh had distinct and
different socio-economic cultural and developmental dimensions. Regional imbalances, absence

of equitable growth have caused an acute sense of deprivation amongst various sections of the
State population leading to disturbances in the State.

(i) The logical solution would be to lay emphasis on distributee; development and decentralized
administration to ensure that the fruits of the socio economic progress are enjoyed equally by

people of various regions.

(@)  The Committee laid stress on historical commitments anc balancing regional aspirations
duly respecting the regions aspirations of all the regions of the State.

(iv)  With the limited means of economic capacity and the financial stress and the opportunity
costs, the High Power Committee opines that deploying all the resources in one centralized decision-
making region would be inequitable and inconsistent with the governmental objective of ushering

in decentralized and inclusive development.

After due consideration of all the material, the High Power Committee has recommended. decentralised

governance and distributed development along with other recommendations for overall development of
the A P. State.

The Cabinethaving deliberated on the findings of the HPC, and it recommendations, agreed with the
same and decided to give such recommendations and follow-up action, a legislative support and also the

statutory backing neccssary for the said purpose.
Accordingly, Government have decided to as follows,-

@ Repeal the Andhra Pradesh Capital Region Development Authority Act, 2014 with substantive

savings clauses to protect the interests of farmers.

(1) Provide for transitional provisions including for the successor entity to APCRDA and incidental

provisions.

The Bill seeks to give effect to the above decisions.

B. SATYANARAYANA
MINISTER FOR MUNICIPAL ADMINISTRATION AND
URBAN DEVELOPMENT DEPARTMENT
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 3 of the Bill authorizes the Government to issue notification in respect of the matters specified

therein and generally to carry out the purposes of the Act.

As such the notification issued, which is intended to cover matters mostly of procedural in nature is
to be laid on the table of the both Houses of the State Legislature and will be subject to any modifications
made by the Legislature.

The above provisions of the Bill regarding delegated legislation are thus of normal type and mainly

intended to cover matters of procedure.

B. SATYANARAYANA
MINISTER FOR MUNICIPAL ADMINISTRATION AND
URBAN DEVELOPMENT DEPARTMENT
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE
sty UNDER RULKR P95 OF THE RULES OF PROCEDURE

AND CONDUCT OF BUSINESS IN THE ANDHRA PRADESH LEGISLATIVE ASSEMBLY.

The Andhra Pradesh Capital Region Development Authority Repeal Bill 2020, after
it is passed by the Legislature of the State may be submitted to the Governor for his assent

under article 200 of the Constitution of India.

B. SATYANARAYANA :
MINISTER FOR MUNICIPAL ADMINISTRATION AND
URBAN DEVELOPMENT DEPARTMENT

P. BALAKRISHNAMACHARYULU,
Secretary to State Legislature (I/c.)
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